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'°7 F1F,'1'lETll REPORT 
I. the Chairman of the Committee on Private .Members' Billa and 

Beaolutioaa, baviui bee"l authorised by the Committee to pwt the 
Report Gil their behalf. praent tbia Fiftieth Report. 

2. The Committee met on the 18th February. lfl75 fw-
L ExaminaUon of the fol1owina Constitution (Amendment) Billa 

under Rule 294(l)(a) of the Rules of Proc:eclure:-
fl> Tbe Constitution (Amendment) Bill. 1975 (A~ o1 

amcle 270 Clftd numum of uw a1'1ide 384.A) by Shrt Rana 
Bahadur Singh. 

(2) Tbe Constitution (Amendment) Bill, 18'15 (A~ of 
Eighd& Schedule> by Sbri Puruabottam. KUndbr. 

D. Recomtderation of the cl•niftcation of the Constitution (Amend-
ment) Bll.1, 1974 (A~t of Gt1iclea 124 cmd 155) by Sbri 
Mad.bu Dandavate. 

Emmination of Couitt1dion (A~) BW. 
a. The Memben-in-eha~ of the Bills were invtted to atiend the 

littmg. Shri Purulbottam Rakodkar attended. 
4. After considering all upecta of the Billa. the Committee arrived at 

the fo1lowtng ftndinp: -
Fittdit&gs ~I t#M Comtn.inee 

(1) The Comtttution (Amendment) BU1, um (A~ of 
4'1icle 270 4M ttumion of MW at1icle SMA) by Shri Rana 
Bahadur Sin&h-

'nle Bill seeks to amend the Constitution with a view to provtde tor 
special provisions for farmers reprdln& ,uaessment and collection of 
mcome-tax with the object. of saving the time of the farmer in nmnlng 
about jobs, such as income-tax matters, that are not productive. 

The Committee recommend that the Member might be permitted to 
move for leave to introduce the Bill. 

(2) The Con«titution (AmendmenO Bill, 197& (Anwnclmnt of 
Eighth Schfttde) by Shrl Puruabottam Kakodkar. 

The Bill Melts to include Konbni language in the Eighth Schedule to 
the Constitution. 

The Committee recommend tbat the M.mber micht be permitted to 
move for leave to introduce the Bill. 

Rceonsideration of tu c~ of a BiU 
$. The Committee then considered the reauest of Shri Madhu Dan-

davate to reeontider their earlier decWon (oide hrty-ntnth Report) and 
place his Bill, namely. the Constitution (Amendment) Bill. 10'74 (AfMftd. 
ment of 41'ticla 124 and 156> in category 'A'. Shri Madhu Dandavate, who 
.)lad been invited. did not attend the stttin1. 

On reconsideration. the Committee did not see any juattbticm in 
altering the original categorisation ot the Btll. 

ll~commendatton.s 

6. The Committee recommend that Sa.rvuhri Bana Bahadur Stngh and 
Purushottam Kakodkar be permitted tc mow for leave to introduce their 
Constitution (Amendment) Bills. 

Nzw Da.Jn: 

'ebnan1 18. 1975 --M ... 2.9. 1896 (Sob) 

G. G. SWELL. 
l"M'""4m, 

Committee on ~ M~I' BUI.a 
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